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FOURTEENTH KERALA LEGISLATIVE ASSEMBLY
Thirteenth Session
BULLETIN—PART I
(Brief Record of Proceedings)
Tuesday, December 4, 2018
No. 144
The Assembly met at 9.00 a.m. with Mr. Speaker in the Chair.
Questions;

Three questions in the list of questions posted for the day were answered

orally,
Adjournment motion:

After hearing the Minister for Higher Education, Minority Welfare, Wakf and
Hajj Pilgrimage and Chief Minister the Speaker withheld consent to the moving of
an adjournment motion given notice of by Shri K. Muraleedharan and three other
Members regarding the serious situation reported to have arisen consequent on the
appointment of a kin in violation of rules by the Minister for Higher Education,
Welfare of Minorities Wakf and Hajj Pilgrimage in an institution under welfare of
Minorities department.

In protest against the attitude of the Government in ot discussing the matter, -

the Members belonging to the Indian National Congress staged a walkout.

[Members belonging to the Indian Union Muslim League trooped in to the
well of the house shouting slogans and disrupting the proceedings.]

KNPP, 1674/2018(ii).



Calling attention:

1. Shri Saji Cherian called the attention of the Chief Minister to the
necessity to exert pressure on the Central Government to withdraw the
reduction of rice and kerosene quota of the State on implementation of
the National Food Security Act. The Chief Minister made a statement thereto.

[The Leader of Opposition who returned after the walkout informed that
the Members belonging to opposition are boycotting the rest of the days
proceedings.]

2, Shri Chittayam Gopakumar called the attention of the Minister for
Labour and Excise to the necessity to grant benefits including welfare
fund of pension, to eligible members of Kerala Automobile workshop
workers welfare fund Scheme. The Minister made a statement thereto.

Matters raised by under Rule 304:

The matters raised in the house by Members under Rule 304 are listed below:
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The Ministers concerned made statements on the respective subjects,
Presentation of Reports:
The following reports were presented:

1. The Report of the Subject committee VI on the Calicut University
(Alternate Arrangements Temporarily of the Senate and the Syndicate) Bill 2018,

2. The report of the Subject Committee XIV on the Kerala Police
(Amendment) Bill 2018.

3. The 73rd to 80th reports of the Public Undertaking Committee.

4. The 3rd report of the Committee on Welfare of the Youth and Youth
Affairs,

Financial Business:

DR. T. M. Thomas Isaac Minister for Finance and Coir laid on the table the
Supplementary Financial Statement in the Budget for the Financial Year, 2018-19.

Legislative Business:

1. Shri Kadakampally Surendran, Minister for Co-operation, Tourism and
Devaswoms, introduced the Kerala Co-operative Societies (Second Amendment)
* Bill, 2018. The Minister also laid on the table the Statement under Rule 75(1). The
Minister also moved that The Bill be referred to Subject Committee XI. The
ordinance disapproval motion was not moved. Shri C. Divakaran moved an
amendment to circulate the Bill for eliciting public opinion and Shri V. Joy as
authorised by Shri V. K. C. Mammed Koya moved another amendment for
referring the Bill to a select committee. After the reply by the Minister the
amendments moved were lost. The motion was carried and the Bill was referred to

the Subject Committee-II-Land Revenue and Devaswoms.

-
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2. DR. T. M. Thomas Isaac, Minister for Finance and Coir introduced the
Kerala State Goods and Services Tax (Amendment} Bill, 2018 and the Minister
also laid on the table the Statement under Rule 75(1). The Minister also moved that
the Bill be referred to Subject Committee VIII. The ordinance disapproval motion
was not moved. Shri V. K. C. Mammed Koya as authorised by Shri S. Rajendran
moved an amendment to circulate the Bill for eliciting public opinion and
Shri Raju Abraham moved another amendment for referring the Bill to a select
committee, After the reply by the Minister the amendments moved were withdrawn
by the leave of the House. The motion was carried and the Bill was referred to the

Subject Committee VIII—Economic Affairs.

The House adjourned at 1.31 p.m. to meet again at 9.00 a.m. Wednesday,
December 5, 2018.

V. K. BABU PRAKASH,

Secretary.




